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Allegations re.I

1743
Ministery being In pay e
of Birlas (C.A)
2555 Lum Minister has been called. You have

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
RepORTEID NEWS ABOUT BOME OF THE

CenrTRAL 1£1:14TERg BEING ON THE

PAY NOLL uF BIRLAS

8hri S. M. Banerjee (Kanpur): I
call the attention of the Prime Minis.
ter to the following matter of urgent
public importance and I request that
she may make a statement thereon:

Reported news about some of
the Central Ministers being on the
pay roll of Birlas.

Bir, before ashe makes & statement,
I may suggest that we expect that
one of the Ministers who Is taking
honoraria from the Birla trust and
other institutions. ..... (Interruption)

Mr, Bpeaker: Don't anticipate any-

thing.
st ok wee (wad-gfa) :

WEUW HEIET, A7 UR SAEqT §7 N
g wai weh W W W T sEw
wEf &t wmfgg | § w00 A7 §
fagar 7 g g8 AFgrarfie T sfmdr
e Tt 1 wET HAY ATy A
wfiw 6§ ¢ ... (fogw)

Mr. Speaker: That has nothing to
do with it. (Imterruptions).

ot WA SN fazer A
g . .. (fevesw)

st my fmd (7<) : g W
¥ o wew & | v WERT GEET
TEed & € ol Y T RS A
t?

Mr. Spoaker: All of you may please
sit down. (Interruptions). Order,
order. Will you kindly sit down?

Mr, Fernandes, you cannot discuss
& private conversation over romebcdy.
,Bhe is the Prime Minister. She has
to reply. Tha attention of the Pnime

no right to object to it (Interrup-
tiong).

Now 1 will not allow anything. Will
you take your seats? She is the Prime
Minister, She has to answer, (Inter-
ruptions).

Mr. Speaker: Order, order. May I
request all of you to sit down? (Inter-
ruptions)., That would not help the
proceedings. You are only complicat-
ing it further. May I request all of
you to sit down? She isg the Prime
Minister. She will now answer.

Shri Mathyal Rao (Nagar Kurnool):
He must withdraw what he said.

Mr, Speaker: He did not say any-
thing. I have prevented him from
nying.

ot wy fomd : 57 Fow §
gl TfeaEd FrEngaw § ?
e Y T wrer urar § 7

Shri M. R, Krishna (Peddapalli): It
should be expunged.

An hon, Member: He is made to
say this.

Mr. Speaker: The Prime Minister is
on her legs. (Interruptions).

Shri Vasudevan Nalr (Peermadc):
1s it Birla's Government?

Mr. Speaker: He may consider the
Government as Birla's Government of
they may consider him as somebody's
agent. Where will it lead us, I want
to knaw. I request you all {o main-
tain order.

ot oy femd : (agwi &7 AW
&% f fead A wE oy f, ot
& gt qwar g
Shri Baburao Patel (Shajapur): On
a point of order.
Mr, Epeaker: There are no proceed-
ings before the House. Thate cannot
heapplntoterdu._
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Ebri Babarao Patel: It will add to
the prestige of our country if you ask
the foreign press to withdraw on such
occasions,

Mr, Speaker: No, please. Our pro-
ceedings are public, There is nothing
to hide from anybody.

Wt woidt: wHe @ ferd
Qo frore Wt fager @ e frrerelt
g. .. (fevdw)

The Prime Minister and Minister of
Atomic Energy (Shrimati [Indira
Gandhi): Before ] make the state-
ment, may I just make one remark?
Listening just now to the hon. Mem-
ber, Mr. Fernandes, it seems to me
that he is in the confidence of Mr.
Birla. (Interruptions). WNo such con-
fidential remarks have been made to
me by anybody so far as my know-
ledge goes.

So- far as the statement lg con-

Bhri S. M. Banerjee rose—

An hon. Member: Sit down, (Inter-
ruplions).

Mr, Speaker: Order, order. All of
you may please sit down. Now let us
hear the Prime Minisier's statement.

Shrimati Indira Gandhl: At the
recent meeting of the Congress Parlia-
mentary Party, Bhri Arjun Arora
made a general statement to the effect
that some Central Ministers were in
the pay of Birlas. I have requesied
Shri Arora to furnish whatever facts
or information he may have in his
possession to support the allegation.

receive this, 1 shsll naturally look
into it. Until then, it would be im-
propar!ormwuylnythln;mon.

Mr. Bpeaker: May 1 now suggest
that at this stage....

" shrl 8. M. Banerjes: We have got
information. I also coms from
‘Eanpur.

1880 (SAKA)- Ministers bChﬂ' in 1746
pay of Birlar (C.A.)

Mr. Speaker: 1 do not think the
Prime Minister can have better infor-
mation at this stage. She says she is
awaiting further information,

Shri Dhireswar Kalita (Gauhati):
We have further information. (Inter-
ruptions).

Shri 8. M. Banerjee: May I know
whether it is a fact that a Cabinet
Minister and a Minister of State, who
were on the Birla list of honorarium,
are still getting the honorarium? The
Cabinet Minister was the Chairman or
Vice-Chairman of a Birla tryst. The
Minister of State was not a Minister
of State, I belleve, in 1966. I would like
to know whether they are getting it
still. Is it also a fact that the worthy
son of a Cabinet Minister got
Rs. 1,80,000 as commission from Birlas
in 19667 I would like to know whe-
ther the hon. Prime Minister knows
this fact, and whether the fact about
the Cabinet Minister was brought to
the notice of Bhri Kamaraj who
shamelessly said that he knows it.
(Interruptions).

Mr, Speaker: Whatever it is, they
cannot now reply....

Shri J. M, Biswa (Bankaura): She
must reply.

Shrimati Indira Gandhl: I do mot
know. It has to be looked into....
(Interruptions).

Mr. Speaker: 1f Shri Banerjee has
got Information, he can pass it on.
The Prime Minister has to look into
it. If he or any other hon. Member
has got some information, they maYy
pass it on to the Prime Minister and
she should be given a clear ten days.
Naturally she has to verify It

Bhri N. Sreekantan Nair (Quilon):
Has Shri Arjun Arora become the
head of the intelligence
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[Shri S. M. Banerjee]

the Congress members, Even in this
call attantion notice, there are so many
Members who have put their signa-
wure to it, but all are Opposition
Members and none a Congressman.
No Congressman dare sign this call
attention notice,

I seek your guidance. Can the
Prime Minister withhold information
about what 1 am asking? We know
that Shri C. D. Deshmukh had written
a letter to the ex-Prime Minister, Shri
Nehru, giving information. ...

Mr. Speaker: No, no. He is going
far beyond.

Shri §. M. Banerjee: You have
admitted the call attention. Let me
have my say.

The Prime Minister can withhold
information on two grounds. One is
that i1 cannot be disclosed in the
interest of the security of the State.
If a Cabinet Minister is in the payroll
of Birlas, it is not a security matter,
Ra'her, the elimination of the Cabinet
Minister from the Cabimet will be in
the interest of security.

The second point on which she can
withhold information is public
interest. 1 have put a pertinent ques-
tion whether a Cabinet Minister and

Caeg Jo Jnspw e

Shri Piloo Mody (Godhra):
him.

Name

Mr. Bpeaker: Do not name him.
Shri Piloo Mody: What is the point

in not dis-losing the names? (Inter-
ruptions),
‘Shri 8. M. Banerjee: 1 want to

know whether this was reporied to
Shri Kamaraj, the Congress President,
about the Cabinet Minister, the Minis-
ter of State and the worthy son of
Cabinet Minister who got Rs. 1,80,000.

‘Some hon. Members: Name them.
(Intertuptions). '

MAY 30, 19067 Ministers
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being
of Birlag (C.A.)

Skri 5. M. Banerjee: Shri Eatys
Narayan Sinha; and my friend, Shri
K. C. Pant, when he was not a Minls-
ter—he was getting the money when
he was not a Minister. 1 would like
to know whether he is getting it
(Interruptions).

Several hon. Members: Shame,
shame,

Mr, Speaker:
Madhu Limaye.

Shri S. M. Banerjee: Let the Prime
Minister say whether It Is within her
knowledge or not. They are trying to
gag Shri Arjun Arora and asking him
not to disclose the names. But it is
in the public interest to disclose them.
The public should know who are the
Miristers who are in the poayroll of
Birlas who are controlling the Udyog
Bhavan licensing committees and
o'her important offices. ... ..

Shri P. Venkatasubbalah (Nandyal):
On a point of order.

I am calling Shri

Shri J. M. Biswas: Let the Prime
Minister reply.

Shri Shashl Razjan (Pupri):
point of order . ..

On a
(Interruptions).

Mr, Speaker: She says she is look-
ing into it. How can she reply now,

ot oy femit : AT @%eT w7
garer "B 6 TS niw wAw w
wid § a1 T

Shri 8. ML Banerjee: I want to know
whether it is in her knowledge.

Shrimatl Indira Gandhi: He has
referred to things of the past, not
about the present. He has made some
allegutions. One cannot say anything
about them until those allegations are
inquired into.

lh:l!-ll.l;;r;l;:'t:omw
maotlve, . ook
;'mdm w‘:’
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. ot wy fomd : werw Wi, W
w7 wdrer X oY T eny R/, WA
X & IXF O T g% wyr o1 wwat
i fs ¥ Wiy widw e #Y dew &
W g & o qg 99 W aaeAr
T f—graife & @ ara W ol
qTaT, WifE oW wEArd ¥ ag @
wr 7k ¥, oY ag uw avdafrs arer
@ a1 §—, /fe7 e wa W T
Wit g adtw fear § fe
ot w7 wim & gro sfasfoeg
¥ waedi & fams g7 awg & W09
WY g § WX IR 9T & am,
wow foly § i wwa W wim ¢ @
for s 7z ATHET ¥4 sATATEREOT
o AL WAT R | T Fa A o ddaey
* aw wx it favterfaere & mame
&Y T T AAT ALLT | WA AR qTHET
SETT @AY, IR A G e
ST & AT FT wHTAT AR @ 1T
3, wiifs dfrafcay #r faedardy s
wifaey vk Wt & wfa &, avq wwr
¥ af aff | o Afarafoeg & fecht ot
WeEy 9T XA ATE & W 9 |wieT
g ama §, Ay gard fou @ §f vy
A § 1 TR AT 7w § I gw o s
WO & %3 fF ag 7 a5 a1 @ quw
R OF W & aA 9F 9aey
Wt w7 Arfam #€ 1w g wrmy
st arfaw w1 far s, @ whay
¥ famrs srdardy o ar vt g o
sl Tfgg—a & M T F a%
foamer ¥ T g—u% afx @ weiw
T AT WrONT ¥ qfee g s
§—x7 9T 1 oF Faw o Frdt w3
% ar, ot fac g ot woiT woner
¥ fawrs WY wrianly w<Y qdfr | o
o sifera wr ArraT § 1 R XW & e
wf & fe Wt oow wwr ¥ W

X & VR

Ministers being in 1750
pay of Birlas (C.A)

Shri Krishna EKumar Chattarjee:
(Howrah): On a point of order....
o e aee ;W g o
¥y g ? .
Shri Krishna Eumar Chatterjoe:
Vhere are more Birla agents on the-
other side than on this side,
I refer to rule 41(2)(ix) and (x):

“it shall not reflect on the
character or conduct of any per-
son whose conduct can only be
challenged on a substantive
motion;”

“jt shall not meke or imply a
charge of a personal character.”

1 want your guidance whether in the
light of this, he cou'd be allowed to
make these remarks....

ot wy fewd : et wween faae
ff ard & Wi o AT awi
st
Shri Krishna Kuomar Chatterjee:

He is circumventing the purpose of
this rule.

Mr. Speaker: The hon. Member can
#o ahead. He hag not made such an
allegation now.

ot aq famdt : & 3 w1 wrdw
AT eTAT

fTmuadstEiariF @y
wif greT =g # fr aafue wdt weg
AT H AT & AT HF TAT & AE
o7 et ot Tt & weeg Y §, waife
wet g & AT T W Ay Y fawr-
ferer ey &, Y T A Wy AvA i
# o ferarer ¥ar f Forw w7 diw oo
& W ¥ 1 ST oE A wTiw
g g & & g AT A

Mr, Speaker: Al]l those things conhd
be given to the Cammiites, # St i
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[Mr. Speaker]
there. But now we are on a call atten-
tion notice. You are expected to ask
A question.

wWuy fand: Sa07 50 & qwaey
¥z ¥ fadfascd I A vz UIH)
AT IT F qF 0T T I DT AT
ST W A TR AR g
WA, oY % KT T ¥ A ISIAT)

F3zy wrr & Fyars o v§ arde
FQ g ¥, ITHF AT A PR oTEY
R few 1 ff & A ¥ qam & fag
@t wr g femr, 9@ A IEE
s g @ Prar MIT wodt At &
fag &1 & @i & faa gwzar fear
qFamg Wi, fog ST
g% qg fmqgade @y

As for Dodd's trip to West Germany
in 1984 allegedly to promote the busi-
ness of Lobbyist Julius Klein's an
agent for indusirial and quasi political
interests, the committee said that
Dood had been indiscreet,

Mr. Bpeaker: Huw is it relevant?
ot ay fomir : Hwaz g

“The six member committee of
standards of conduct unanimously
recommended that the Senale cen-
sure the Conneticut democrat for
behaviour that js contrary to good
morals, derogateg from the public

- trust expected of & senator and
tends to bring the Senate into dis-
honour and disrepute.” Time-news
magazine.

oW WEEY, U9 O 7g ATAAT

© saT ST ot 9T 7 oifew | 9g wx wEA

w1 arreT Y AT g0 & ¥ whr o ot

. wmt § gk Prow 184 & WTOR O

Ty w1 MNfew frar § ) a7 A O
‘W frlwrirwTe & T % fotfiesTc

. wufafy o dicfifag o gl

£
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fr s war demr v & i off ool
wdtpr & gror sfraforg & vt
¥ farars o grdty warg wq §, 37 6
wiw v ¥ fag dry wEt A1 ox
dadry afafs aanf wrg wrc 78 9T
@ g ATqax X ¥ faq owr awr
WY faadfr o amg | dar i & ¥ Wy
&, ar o ury ¥ fydariawre & weam
w1 arfrg, a1 AT ¥E wemw g TEw
Y | APTATHY WY H WA WY g

T &, Ad wa ag ¥aw wfrafoag
w7 wRnr qran § 9 T § |y
WIRT, IT-RE HAT W ey
thaar widt & @ 7 Froft s
& 1 o forg e arewrer A g < gt
& wo A e sintamw
KT aga v s ateT

Bome hon. Members rose—

Mr. Speaker: I am now calling Shri
Hardayal Devgun . . .(Interruptions).
He has made a proponl and 1 shall
consider it. 1 cannot give a ruling
now. He told me that he has given
notice of something. I have not even
seen it. I will see it and then decide
on it

Shri H. N. Mukerjee (Calcutta North

East): Before you decide on it, you
should give us an opportunity.
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admi; in so many words and even
mentioned the name of the Msmber
of the other House and said that he
had made certain allegations in regard
to the members of the Cabinet of
Ministers. As long as some inner
party investigation conducted by the
Prime Minister takes place, every
Member of the Cabinet, the Prime
Minister herself, Mr, Morarji, Mr.
Chavan and the whole lot of them
will be under suspicion ... (Inter-
Tuptions).

An hon, Member: This is most un-
fair,

Mr. Speaker: Let me call the name
of Members, We can look into this,

oft ww foerd : oerer wEEa, A91q
g1 Afag ) &F gAY aTrarT gy
L1

Shri H. N. Mukerjee: Mr, Limaye
has pointed out very legitimately that
from the implications of the statement
of fact which is uncontested, this is
a matter which should be taken pos-
session of by the House and not by
the Prime Minister herself who might
herself be the accused person, for all
1 know or do no! know. Therefore,
it is something of which the House
must take possession. It is immate-
rial to get one fact or the other from
Mr. Banerjee or Devgun or whoever
else might be the signatory to this
motion. These facts might be very
important. But those facts should, in
the nature of parliameniary propriety,
be placed before some parlimentary
body for investigation and not in this
kind of** that we are having at this
particular moment. (Interruption).

Bhrimati Tarkeashwari Sinka (Barh):
‘We object to thg word **. Parliament
ja mot a ** Parliament cannot be

a ",

Shrl Sheo 'Naraln (Basti): Parlia-
ment is pot & **, It is wrong for him
say that. (Interruption).

pay of Birlas (C.A)
Mr, 1 Order, order. This is
an hon. House where all the Members
are meeting. I expunge that word,
(Interruption).

The DPeputy Prime Minister and
Minister of Finance (Shri Morarji
Desal): It is wrong for the hon. Mem-
ber to have used that word., He must
express regret. This is an hon, House
of Parlisment. (Interruption),

Some hom. Members rose—

Shri H- N. Mukerjee: I do not hesi-
tate for 8 moment to withdraw that
word; sfter all, the hon. Finance
Minister, I thought, had a sense of
humour, but that is an illusion.

Seversl hon, Members rose—

Mr. Speaker: Order, order. [ am
calling Shri Dange, the leader of the
communist party,

Shri §. A, Dange (Bombay Central
South): Mr, Speaker, Sir, I wanted
to say, arising out of the remarks you
were plessed to make—

Shrinsati Lakshmikanthamms
(Khammam): Mr. Speaker, Sir, I am
raising # point of order. Under rule
187, sub.rule (2), it is said that ““There
shall be no debate on such statement
st the time it is made”. WNow, you
are allowing a debate.

Mr. Speaker: There is no debate.
They are raising a point that it should
not be discussed now further, because
it should be sent to a committee. This
Calling Attention, they say, should not
be digcussed here. He has given
notice; § shall give it my considera-
tion later on. Whatever may be the
aTgumept, I am not going to take a

motion, if any hon. Member wants to
say anything, this is not the
He has given notice. It will
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Shri Ranga (Srikakulam): In bet-
ween, Yoy have allowed this,

Mr, Speaker: 1 have called Shri
Devgun now.

Shri 8. A. Dange: 1 have been
standing, Sir. Arising out of your
remarks, that you will give considera-
tion to Mr. Madhu Limaye's resolu-
tion later on, ] want to bring to your
attention one more point.

Mr. Speaker: It is not discusged
now.,

Shri 8. A. Dange: You said just
NOW-—

Shri SBurendranath Dwivedy (Ken-
drapara): Sir, you want to punish us
because we are silent? There must
be a procedure.

Shri 8. A. Dange: I am not asking
any question——

Shri Surendranath Dwivedy: 1 am
asking the Speaker lor my own inlor-
mation,

Mr, Speaker: Nobody can discuss
the motion. The notice which he has
given—that will be considered sepa-
rately. Now, we are only taking up
the Call Attention Notice. Hon. Mem-
bers should confine their remarks to
the Calling Attention Notice, 1f any
hon. Member has something to say,
he can certainly say. But this is not
the forum for discussing the other
thing, Shri Devgun.

Shri 8. A. Dange: You allow me to
speak, Sir.

Mr, Speaker: Not on this.

Shri 5. A. Dange: I rose to speak

on your remarks, I am not speaking
on the resolution.

o o gorm dww (¥ ferw) ¢
wwWy wEiy, wiiw T W difen &
centragorwfrng. ..

Shri Serendransth Dwivedy: Sir, a
point of order, It ia sbout the pro-

MAY 30, 1967 Ministery deing in’ pay

1

of Birley (C.A) né
cedure that you have follewed in this
House, Now, there I3 3 Calling Atten.
tion Notice. Shri Madbu Limaye was
a signatory; he waa perfectly within
his rights to put a question. He con-
tinved with some other matter, and
you permitted that to be recorded
here, Therefore, it becomes neces-
sary now, on that very matter which
you permitted, to make observations,
and observations can be made by as
many such Members as want to make
them. This i3 a serious matter that
has come before the House. It will
not be proper to bar othcr members
from making ony observations, once

having permitied Mr. Limaye to
inlroduce this.
Mr. Bpeaker: That is a separale

matter. We will finish the Call Atten-
tion Notice first.

ot wy fomd . &7 g7 for 5o
T ger  wWifs T A & s
¥ forafirs a1 wteAr are e
a1 mar 1 4 AT § 79 e R
for & et g fr o s @ w7
afra—at ot ™ & a1y Fagar qxy

£

ot germm T . wa JE,
26 Wt %1 wgdt Ty 7 W dve
g, fom W oy wroe sr mar
27 € 1 g AT AT oo
g WX A I & ¢ 7 oAt dur
gt dew ¥ wAw ATl O Ag
oI AT, & 9 ¥ Sa1 §, 48 AWy
o xw A e oqw W oA
Wt g mar &, O A AIE sl
qTen WOETT Aifen g s ATt fw ¥
T ot A ¥ sk wd € 0w
A wiy W sTA-gdwa w1 Afew o,
I T Ay wwensy wtw fow, e
¥4 ifen & e vt ¥ wa7 wOw
w7 w1 fis o vy sty o Ay v i
fe uror wa woft weht & fix 5-¢
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firr & wrx wolt o T W TTH aA™
aE A g X9 T we W
k7 fored wror &t A § ey 8,
ardr wadiz wrs frenr e 2 el
wifer & | wx a% 37 ® W TN
wff o & %% wTyw BT O AT aw Ay
W a7 %1 fawara & &1 1

ot waera st (Zfer Frel)
vETy AEieT, A A qw .,

oft sz fagrlt Aoy (TaTragT):

weaey 9479, IW W IAT i faqn
T, ¥ AT AN GEAEA G AW 98
g

staat gfwo miat 0 &4 gz 48
%71 # fr qa am owg oh ¥ om of
o T A M aman 2 frosw e
Fav donaaw e, (erEary)

ot wrw fagrd aeddy - qaE
seft wEmat & wat & Fr oz wiw w7 @
fimmar A frazzwd, L.

sitwelt gfie ot & w oiw
LR i F A

it Wy fawd - AY war w2 @ E,
TIT TG E

a1 fafrex & art & oy felt ardf

®Y fifer # ar wwwre & €€ ¥ fasw

WY, WT A SH-Y2AA W Gl T
. wear § 7 & sy wrgan § fe wed

AR agiTciwrg? | gam
- fioar v ?

pay of Birlas (C.A.)

st wew fagrdt wrwddht : W
o=, T AT W IAT A{T Aw@r |
waTe ag qor T & fiv wr e Al
wgrat ¥ ot wFT wdar & gy arrk
¥ ¥xferw 1 5 37 ¥ wrdr e sl
Fat # ¥ ? wur qolt @ wEAr
& fis & o 7Y &7 W@ &, a7 | T
Wi

Shrimati Indira Gandhi: What [
have said is this:

“1 have requested Mr. Arora to
furnish whatever facts or infor-
mation he may have in his posses-
siop 1o support the allegation. He
has promised to do so. When 1
reccive this, 1 shall naturally look
into it”

ol gaTw AW WEE AERA,
ot vwAfaw A agr foAt ®
sfrr g am &, v il fr o 2o i -
a¥ far 1 21337 &, 39 ¥ A9 goreq
TR My T o et
(wwar)

Y% RPeG Waty & AW & e
T A ATAY R FAE |

wT W W T R, VT ¥ WA
¥ v 3 & fv g8 @ WIC g
ARt @ ¥ T g, yofed
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dA T A v R fe 3T & AR
# ¥ dwza o3 v ot § 1 ag A W
wsuer § Xa ® Y gar WAy A Hade e
§ R wifgfead sl R O
faw ¥ 39 dufw dvw ® afs7 e
g AT oy Tam ®f & o= & oo
¥ ¥ W & gorr & FF 37 7 qAmw
# faear gra s w0 AT THAT HAT
& Aq@nmagwg.. .. .. (3qawY)
a1t g gam FE—agr
AT W1 TG AX—TE AW AR AW
WAt |

1759

rRAa gET maves @ wife
TZ A1 @I G W v &y sfaer
§ mow § 1 F g wEar g
fErrgm s & 3T d@1 gRW
fear mar 3 fe o afaarfew3d
Ff NEH €L K IT FAEF AAT AT
a1t e s WA GO WY TR,
SuTq #ft Wt @E 9w wat Wt
o M FE & AR AT W e
gra A #ar ag ¥@ & fag darc §
g ¥ oF Hifery matw § WRIW
Wy IATAITAOE !

wwx-ond et Hwe Wy (W T

g fay) : wsaw qgneE, A wwOr
oIS ¥ qurr gt oft & fag o

8hri Bal Raj Madhek: ] want an
answer from the Prime Minister.

e viw gwm fg : T camgz
oW sz § fr arftT ageg = weoy
AW & TEr gl ¥ fae off g -
ey gt 1 IR ey

L LI
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Shri Rangs: Is he answering the
questien or is he raising a point of
order? What is he doing?

Mr. Speaker: He is raising a point
of order.

o T gwer Fag : ag At AT
a5 oY AT W X wa e oag
A BT A T &7 9@ wer ¥ Fag
AW O W gRwTE weAT A
& ot 17 Ty v ot Ay WA T I
e ¥ wfgg
Sir, 1 want your ruling as to whe-
ther it is parliamentary. If it is not

parliamentary, it must be expunged
from the proceedings. (Interruptions).

Mr. Speaker: Unfortuna'ely, this is
tending to become something out of
which nothing will come out. The
point made by Shri Madhok and others
is that there should be a parliamen-
tary committee. That is a question
which cannot be decided here and
now. This is only a Calling Atten-
tion Notice. In view of the fact that
there iz already a substantive motion,
I do not know whether there is any
point in discussing it now in this
House,

Shri Bal Raj] Madhok: Sir, my ques-
tion arises out of the statement made
by the Prime Minister. She sald that
she has not the facts at her command
and she is trying to get those facts.
In view of that statement of the Prime
Minister my question arises. It is a
very pertinent question and g specific
question. Therefore, she must ans-
wer it. (Interruption).

Shri Ranga: Sir, my hon. friend
wants to know whether she would be

preferably
the Privileges Committee. It iz ror
her to say Yes or mo.

Some hou. Members: No, no. (Inter-
ruptions) .

nmmmmh
mrullunnrMet
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Mr. Speaker: If those words were
used against the Prime Minister, I am
very sorry. :

Member, least of all the Prime Minis-
ter. I used only & Hindi proverb.
It is not meant mgainst anybody. 1
do not think it is unparliamentary. It
means thal the same people who made
the charge .cannot be the judge also.
Shri Arjun Arora of the Congress
Party has made the charge. The
Prime Minister belonging to the same
party cannot sit in judgment over that.
It ig wrong.

Mr. Speaker: If those words “chor™
and all that were meant against the
Prime Minister, they are unparliamen-
tary and I would have them expunged.
But 1 shall feel happy it Shri Madhok
says that they were not meant against
the Prime Minisler and they were said
in o general way.

Shri Bal Raj Madbok: I only quoted
a Hindi proverb which means that the
thief and the judge cannot be the
same person. 1 did not call the Prime
Minister ‘thief".

Mr. Speaker: Then it is all right.
The hon. Member says that they were
not used against the Prime Minister.
(Interruptions).

conduc'ed. We are not able to follow
anything. Tbe hon. Member, Shri
Madhok, has put a question. [t is for
the Prime Minister to say ‘yes' or ‘no’.
Instead of asking the Prime Minister
to give her reply, you are proceeding
. with the next question.

Shrimatj Indira Gandhi: Sir,....
(Interruptions).

Mr. Speakes: Order, order. Do you
not wan: to hear the reply of the
Prime Minister? All of you resume
your seats.

Shrimati Indira Gandhi rose—

St Abdel Gbanl Dar (Gurgaon):
Air, on & point of order.

Allegationg re, JYAISTHA 0, 1889 (SAKA) Ministers

being in 3762
pay of Birlas (C.A)

Mr, Speaker: You do not want te
hear the Prime Minister? Let us hear
her. Now the short point made by
the opposition is whether instead of
a further inquiry the Privilege Com-
mittee or some other committee of
the House could go into it

st wzw fugrl waddy: wene
qgrzg, ¥ qu Aol & a7 geAr wge
g fr wifar ag woa o on W w
foreiierdr wf aelt & 7

Shri Shivajl Rao §. Deshmukh (Par-
bhani): 8ir, I rise on a point of order.
By the very nature of the guestion,
whether the issue should be left to
the commiltee of this House or the
Privileges Committee to consider, #t
is not for the Prime Minister to decide
this question.

wt wy foed © o3 o7 M e
mEw AW I |

was accepted by the House.

oh wy fowg :  wer wtar v
a0

Sari Nath Pal (Rajapur): Mr.
Speaxer, will You allow me to speak
cne sentence to help you?

Mr. Bpeaker: The position is yet to
be clarified.

Shri Nath Pal: 1 want only to heip
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Ghani ir, a N
poiet of order. ffgrarcfend dw © M o Luwl 4 oW
g e v wdwaifed o gt [2 e
o fad wrd § 37 ¢ WY Y FTNT “zrmm There is no point of
el ) AR TT W were qwR 5

m Y e i AT
A AT AT E IS F AT some use to you in reaching a final
wittg g% ® A fraranar g gl :o“hio; s.: uﬁm proposal put l:;rm
u ri aye. In the House
wer A AT e . AU U (S Common: there was an incident
&% Wfay 4 i wIWI T 77 AATATD very identical to the one with which
! ? you are concerned now. One Mr.
o w7 e 7Y g fear v § Belcher, Minister snd Under Secretary
in the Ministry of Lord Attlee, it was
sufigested was gullly of accepting
& s wgen g f wrdw 6 ﬂlh:aal gratification. dNo substantial
. Charge was mentioned and no facis
WOAT AN & o wwr Wl WY N orsfrniched at that time. What
sravm ¥ fo g oz sy fomga ::cp'pmd }nl. at the Tory Club it
' fe g Foamea ame a fashion those days to re-
bibadeiinid il mark that since the worthless mem-
it w7 T bers of the proletariat have become
Ministers, naturally corruption is in-
evilasble and Britain is going to pieces.
- a report was again repeated by
He v 10 Gl g8 Mr. Winston Churchill. But when
Mr. Churchill repeated it, Mr, Attlee
SIS g ey e )l ;'f:':ghhiil_gl h:uBndm't indu‘{u::d the
. .. = e Minister of Britain 10 on
PENP TG P 5‘;‘"’" e th:lﬁoor of the House and say “here
; ; d4nd now I announce the appointment
I Qe erl "’J e of a Committee under Lord Sankey,
andes ¥ A 1 & anyhody who has got any evidence"—
» i ”’ dt o not only Mr. Arora—“may come and
W SUE (U S g yeb K¢ furnish it; | shall bow down 1o the
) . . » . verdict of that Committee”. Now the
o gt - e deR e ey :osilion is that the Prime Minister has
ecn, good enough to make a reference
o adye K dap Wb ol to the Code of Conduct.  She was not
= pre 1 when only last week her right
crsle ayle 97y ‘L.f: :nn:. man, Shri Chavan, said here that
_ v &bl e has not accepted the Code of Con-
A g duct of the Santhanam Committee.
derst My 3¢ of oSS Urkb+  So. when did they accept it? '

boiel/ i e &adye K
2 Us W gy ¥ e But 1 submit that before you give
Prime Minister shosid setse the intia-

y . n selze the initia-

N ad S e Lala ULy | yee tive. Very serious allegations are
F 21 being made. The allegations may be

SR e B § il S wrong, but this Is a parliamentary -
a,i.ﬂ,ﬂll'-w ¥ o\& S  democracy and when allegations are

; made on the fioor of the House—I] am
& eyl B oMl 09y not concerned with what Shri Arors
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being in pay of Birlas

says—when a senior Member says
that, she just cannot say that ghe is
asking somebody to furnish the facts,
That will not satisfy anybody and the
cloud of suspicien will coatinue 10
heng. Therefore, I appeal to her not
to go by small procedural things,
whether it was in order or not. What
is important is that serous allegations
have been made and therefore let us
call the highest judiciary to our
rescue. But first I want a parliamen-
tary committee to go into this.

Mr. Speaker: Shri Madhu Limaye
says that he has written to me on this
but I have not yet seen that. Now a
new suggestion has been made. In
view of this, may 1 suggest that we
proceed with the next item so that it
will give me time to see that and
later gn, if necessary, I will consider
this,

Shri 8, A. Dange: When you pay
attention to Shri Madhu Limaye’s pro-
position :n your Chamber, may I
request you to add to that onc more
item. It is pot only a question of
Shri Arjun Arore’s facts being weri-
fied but also it is a question of Shri
Gulzarilal Nanda, the ex-Home Minis-
ter, having stated that 45 Members
of this House were in the pay of
Birlas. That ghould also be added to
Shri Madhu Limaye's proposition.

Shri Hem Barus (Mangaldai): May
1 cite a precedent of this House?

Mr, Speaker: So, if the House
agrees, 1 would take it out now and
consider the question raised by Shri
Dange, Shri Madhu Limaye, Professor
Ranga and o' hers.

Bhri Hem Harua: 1 want to help you
in that.

Mr. Speaker: If you want to go
through the calling-attention, each one
of you is going to put questions and
unaturally she has no answer because
she has asked 8hrl Arjun Arora to
give her the facts.

Skrl 8. M. Banerjee: It is no use. ..
(Interruption). )
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Mr, Speaker: Now we will proceed
to the next item on the agenda and
will take up this question separawy.

1253 hrs,
PAPERS LAID ON THE TABLE
Avprr Rerort (Civin), 1967 oN ReveEnue
Reczrrrs

The DéPuty Prime Minlster and
Minister of Finance (Shri Morarjl
Desai): Sir,

1 ‘oeg o iy vn e Talthe a cupy
of the Audit Report (Civil), 1967
on Revenue Receipts, under article
151(1) of the Constitution
[Placed in Library. See No. LT-
450/87]

Axnvar ACcOoUNTs OF THE CoCHDN
Porr TrusT Fomr 1085-88 Anp Nori-
FICATIONS UNDER MoTor Vesrcres
Act

The Minister of Transpory and
Shipping (Dr. V. K. R. V. Rao): Sir,

(1) I beg to re-lay on the Table—

(i A copy of the Annual
Accounts of the Cochin Port
Trust for the year 1965-66 and
the Audit Report thereon
under sub-section (2) of sec-
tion, 103 of the Major Port
Trusts Act, 19063, [Placed in
l‘..i?bmm. See No, LT-105/

.1

{ii) A copy each of the following
Notificatlons under sub-section
(3) of section 133 of the
Motor Vehicles Act, 1539:—

(a) The Delhi Motor Vehicles
(Third Amendment) Rules,
1966, published in Wotifica-
tion No  F.B8(13)/85-88.
Transport In Delhi Gazette
dated the 22nd December,
1568,

(b) Notification No, 158/08/F.
No. 63-322/68-Pub. publish-



